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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

9#11"'  

Original Application No. 406 of 2001. 

Date of decision : This the 6th day of June, 2002. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'.ble Mr. K.K.Sharma, Member (A). 

'Shri Pranjit Deka 
;Son of Sri Nabin Ch. Deka 

~ Vill & P.O. Balilecha, 
.1 'District-Naibari, 
; lAssam. 

-i!By advocate Mr. S. Sarma. 

-versus- 

'11. 	Union of India, 
represented by the Secretary 
to the Government of India, 
Ministry of Communication, 

d 

	

	Department of Posts, Dak Bhawan,, 
New'Deihi-i. 

!
~ 2. 	The Chief Post Master General, 

Assam Circle, Meghdoot Bhawan, 
Guwahati-l. 

~
3. 	The Superintendent of Post Offices, 

Naibari Barpeta Division, 
Naibari. 

4. 	Sri Jon Dutta, 
Son of Sri Goiok Dutta, 
Vill and Post Office Baiilecha, 
Naibari. ,  

Zy Advocate Mr. B.C.Pathak, Addi. C.G.S.C. 

0 R D E R 

ICHOWDHURY J. 

... Applicant 

... Respondents 

The post of Extra Departmental Branch Post Master 

11 1 (f or ~short EDPBM) was likely to be vacant. The 

iSuperintendent of Post Offices, Nalbari Barpeta Division 
accordingly sent a requisition to the Employment officer, 

~ D istrict Employment .  Exchange, intimating about the said 

Ivacancy and invited the Employment Officer concerned to 
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nominate persons vide communication dated 1.2.2001. i'h e 

applicant also applied for the said post along with others. 

the respondent no. 4 as EDPBM. The legitimacy of the 

appointment of respondent has been assailed in this 

application as arbitrary and discriminatory. 

2. 	Mr. S.S.arma, learned counsel appearing on behalf 

of the applicant questioned the eligibility of respondent 

no.4 and contended that the respondents could not have been 

seiected.for the post since he did not have landed property 

as was required under the law. The learned counsel for the 

applicant, also contended that the post was reserved for SC 

and the applicant being a Scheduled Caste and of higher 

merit was eligible for appointment but the respondents in an 

arbitrary manner appointed the respondent no.4 though he was 

not from Scheduled Caste Community. Mr. S. Sarma also 

contended that the procedure adopted for selection of the 

ED1PBM was contrary to the.estabiished practice and therefore 

violative of Article 14 0-f the Constitution. Mr. Sarma, 

further contended that in the instant case the 

Superintendent of Post Offices, Nalbari Barpeta Division 

alone conducted the interview and selected persons without 

associating a person from the Scheduled Caste Community as 

required under the rule. Mr. B.C. Pathak, learned Addl. 

C.G.S.0 on the other hand submitted that in the instant case 

the respondents adopted just and fair procedure and selected 

a person who was on higher merit. Refuting the contention of 

Mr I. S.Sarma, learned counsel for the applicant Mr. Pathak 

submited that the respondent no.4 was eligible for 

appointment and accordingly on 	the 	basis of 	merit he 	was 

appointed. Mr. Pathak 	also submitted 	that the 	post itself 

IL' 

Contd. . . 
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was not a reserved vacancy and therefore there was no 

illegality committed by the respondents in selecting the 

respondent no.4. 

	

3. 	 We have given our anxious consideration in the 

matter. The m aterials produced before us indicates that the 

respondent authority notified the vacancy and called for the 

names of eligible persons. The applicant appears to have 

secured marks in HSLC Examination being the total of 380 out 

of 900 whereas the respondent no. 4 secured 418 out of . 900. 

The respondent no. 4 obtained 46.44% and the applicant 

obtained 42.22% in the HSLC examination. As per the 

established norm as well as per the condition prescribed in 

the Notification dated 1.2.2001 the candidates.were required 

to possess minimum educational qualification of HSLC pass or 

equivalent examination. Selection was based on the basis of 

the marks obtained in the Matriculation or equivalent 

examination and SC/ST candidate was to be given preference 

subject to fulfillment 	of the condition. One of the 

prescribed condition was to offer space to serve as the 

agency premises for postal operations. The space must be 

such, as would serve as a small post office with provision 

for installation of even a PCO. Admittedly the respondent 

no.4 secured higher marks. In the circumstances question of 

giving preference to the applicant did not arise and the 

post was not reserved for SC. Th,e Respondent No.4 also 

fulfilled the norms. His appointment was made because of 

higher merit and therefore, the appointment of Respondent 

~o.4 in the facts and circumstances of the case cannot be 

flawed. 

	

4. 	 For all the reasons stated above, we do not find 

any merit for interference under Section 19 of the 

Contd.. 



~lAdministrative Tribunals Act, 1985. Before concluding we 

~~ must mention that the applicant also worked 'for sometime as 

JED agent. He has also gained some experience. In view of the 

,above, we feel if any vacancy arises in future under the 

~respondents and the applicant applies for the same, the 

lauthority shall sympatheticaliy consider the case of the 

ppiican,t for appointment to the post of EDPBM, as per law 

taking note that he has rendered service under them at some 

1point of time. 

Subject to the observations made above, the 

~application stands disposed of. There shall however no order 

as to costs. 

A4. C 

~ "(K.K.SHARMA) 	 . - (D.N.CHOWDHURY) 
: ~ Member 	 Vice-Chairman 

trd 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL - 	GUWAHATI BENCH : GUWAHATI 

0 -  OL No. 	/200t 

WEEN 

Shri Pranjit Deka, 
son of Sri Nabin Ch. Deka, Vill & 
P.O. Balilecha, Dist.-Nalbari l  Assam. 

... 0:_~l i q~a n t  . 

- AND - 

Union of India, represented by the 
Secretary to the Government of India, 
Ministr 	of y 	 Communication, 
Department of Posts, Dak Bhawan, New 
Delhi-I. 

The Chief Post Master General, Assam 
i 

i Circle, Meghdoot Bhawan j  Butmahati-I. 

The Superintendent of Post Officers, 

11 
 

Nalbari Barpeta Division, Nalbari. 

Sri Jon Dutta, son of Sri Golok 
Dutta, 	Vill 	and 	Post 	Office 	 C~ 

Balilecha l  Nalbari. 	 0 

no  el'~ 	I V-7 

	

Re,spondents(3) 	
c 

f, DETAILS OF THE APPLICATION. V-3 

PARTICULARS OF' ORDER  AGAINST  WHICH THIS APPLI.CATION IS P 

This application is directed against the order dated 

! :il.4.6.2001 passed by the Respondent No. 3 i.e. Supe -rintendent 

Post Officer g  Nalbari Barpeta Division, by which the 

spondent No. 4 has been appointed as Extra Departmental 

anch Post Master (EDBPM) in the Balilecha B.O. Nalbari. 

is application is also directed against the action of the 

spondent is not considering the case of the present 

plicant for the said post of EDBPM taking in to 
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consideration his post experience and other qualification 

li nc:lluding educational qualification. 

That 	the 	Applicant declares 	that 	the 	instant 

P,lication has been filed within the limitation period 

1 ~ rescribed under Section 21 of the Central Administration i 	I 	I 
Tri1punal Act, 1985. 

VURISDICTION OF THE TRIBUNAL 

The Applicant further declares that the subject matter 

df 	e case is within the jurisdiction of the Administrative 

Irilf-liunal.  :1 	 r 

.. FACTS  OF THE  CASE 

. I That the Applicant is a citizen of India and as such he 

s entitled to all the rights and privileges as guaranteed 

nd~ -mr the Constitution of India and laws framed thereunder. 

.21That the Applicant has come before this Hon'ble Tribunal 

ak ing a grievance against the order dated 20.6.2001 by 

hich Respondent No. 3 appointed the Respondent No. 4 in the 

osllu of EDBVM. Provisionally on contract basis ignoring his 

.m 
 . 

The advertisement pursuant to which the aforesaid 

:)St of EDBPM was filed up was a post meant for SC 

anlidates but violating the same the Respondents appointed 

lei Respondent No. 4 who is a candidate belongs to general 

at gory. Apart from that the 4th Respondent at the time of 

iling of application form did not fill up the portion 

,erein it was indicated regarding the possession of landed 

loperty. 

k\ 
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Pursuant to the aforesaid advertisement the Respondent 

iiss,ued a letter dated 1.2.2001 to the Employment Off icer, 

~~ Disstrict Employment Exchange, Nalbari. Respondents held 

'~ fa.cicaj interview and appointed Respondent No. 4 a 

~~ ca ~'ididate belongs to general category. To that effect the 

~,Reipondent have issued the impugned order dated 20.6.2001 

ap6ointing the Respondent No. 4. Provisionally on contract 

basis. Pursuant to the said advertisement the Respondent No. 

, ~ who is not a SC candidate also applied for the said post 

an ~ submitted incomplete application form but acting on 

U :Ih incomplete application the official Respondents i.e. 

the Respondent No. 3 issued the impugned order dated 20 

* 
: 1 6.2001. The Applicant preferred representation dated 

~ .7.2001 against the said irregular appointment but till 

dat ~ e no enquiry what so ever has been made to find out the 

Fact. Having no other alternative the Applicant has come 

before this Hon'ble Tribunal praying for setting aside of 

he order dated 20.6.2001 as well as the Selection pursuant 

~ o which the Respondent No. 4 was appointed to the post of 

EEDB~ M. 

This is the crux of the matter for which the present 

ppgication has come before this Hon'ble Tribunal seeking 

redressel of his grievances. 

4 3::~~ That the Applicant pursuant to an advertisement applied 

f! 
the post of Extra Departmental Branch Post Master 

( ~DBPM) in the Balilecha Branch Office. To that effect the 

Respondent No. 3 issued a letter dated 21.2.2001 to the 

E i ~ ployment Officer, District Employment Exchange g  Nalbari, 

P ~ 111a~ ing their indent for the said post of EDBPM. 
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A copy of the 1.2.2001 is annexed herewith and marked 

as Annexure-1. 

4.4 1  That the Respondent No. 4 also applied for the said post 

of EDBPM lying vacant at Balilecha Branch Office* In fact 

the' said post was meant for SC candidate. The Respondent No. 

4 'Who is a general category candidate submitted his 

app~lication form which was incomplete. He did not mention 

about the landed property as required under Rule. However, 

ih'e l  Respondents acting on his such incomplete application 

form, issued the impugned order dated 20.6.2001 has been 

q  

issued by the Respondent No. 3 without considering the claim 

0 ~the Applicant. 

A copy of the order dated 1.2.2001 is annexed as 

Annexure-2. 

.5 That the Applicant begs to state that the Respondent No. 

~ooes not possess the required qualification to hold the 

1 
1 
 aai d post of EDBPM taking into considering the letter dated 

i.0.2001 issued by the Respondent No. 3 1  to the Employment 

Of icer, The Respondent No. 3 with some ulterior motive 

,issued the impugned order. At the time of filing up of 

Application form as per Extra Departmental Recruitment 

Ruies, each candidate is required to indicate the landed 

property in his possession as well as monthly income of his 

lamily. However, the Respondent No. 4 who does not have any 

Aanded property in his name, filled up the application form 

jithout indicating any things. On the other hand, the 

APD'lican submitted his complete application form which was 

coi-rect is all respect. But the reasons best known to the 

,authority concerned i.e. the Respondent No. 3 the case of 

1~ 



- 5 - 

the 	Applicant left unconsidered. Situated 	thus, the 

Applicant preferred a representation dated 6.7.2001 to the 

doncerned authority% highlighting his grievances. 

A COPY of the said representation dated 6.7.2001 is 

annexed herewith and marked as Annexure-3. 

That the Respondents after receipt of the application 
1A 

orms, from the candidates including the Applicant issued 

11 letter dated 

	

10.4.2001 to him indicating the date 	of i 

ilterview. It is pertinent to mention here that the said 

nterview Was nothing but a show. The 	Respondent No. 3 1;~ 
ail',one 	took the interview and verified the 	documents 
submitted by the Applicant and other candidates. 	The 

!cO,hstitution of the said selection Board is per se illegal 

same smacks malafide intention of the Respondent No. 3. 

Law is well settled that there cannot be a selection Board 

jOr'COmmittee consists of 
one member. But in the instant case 

th' e Respondent No. 3 played all the rolls and selected the 

etpondent No. 4 by issuing the impugned order dated 
201! 6_2001. 

A COPY of the call letter dated 10.4.2001 is annexed 

as Annexure-4. 

4.7 That as stated above the very constituti on  of the 

Selection Committee is not at all Sustainable I I 	 - That apart 

said committee did not took into consideration- the 

relevant fact as per law. In the aforesaid Annexure-4 letter 

dated 10.4-2001 itself, the Respondent have indicated the 

fact that SC/ST candidates would get preference. Again there 

has ~.ibeen an indicate that experienced hands would get: added 
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pr#ference. In the instant case, the Applicant being an 

experienced hand, SC candidate could not qualify in the 

~~ in ~ erview and he came the victim of circumstances. On the 

hand the Respondent No. 4 who is a general category 

C  ar didate having no experience and landed property got 
~ 
selection to the post of EDBPM j  and needless to say here 

thct under what circumstances he got his selection. 

X 
That the Applicant begs to state that prior to issuance 

of , 'the advertisement,, he had occasions to work in Balilecha 

ranch Office. That apart, the Balilecha Branch office which 

Las` located/provid-ed by the Applicant's family has completed 

years and as per Rule meant for recruitment of EDDA, 

pr viding of room for Branch Office in a market place is an 

ess ential criteria. The present Applicant thus fulfills all 

1h :~ 
I, e l 	required as well as additional qualification 	as 

mentioned in the advertisement, but inspite of that, the 

R,e$~Dndent No. 3 appointed Respondent No. 4 who does not 
I 	I 

009 ess these qualification. The aforesaid fact clearly 

indicates the malafide intention of the Respondent No. 3. 

1 .9 That the Applicant begs to state that the Respondent No. 

3 	the competent authority for the appointment of EDDA 

und'ar 	his division. In the instant case, 	the 	said 

Res ondents No. 3 has issued the advertisement and selected 

the Respondent No. 4 illegally. The Respondent No. 3himself 

and alone has conducted the interview and taking certain 

undLI te advantage from the poor candidates, finally appointed 

kles ,  ondent No. 4, who does not fulfill the required 

qualification as mentioned in the recruitment Rules meant 

f or ,  EDDA. 
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4.10 	That the Applicant begs to state that 	in 	the 	instant 

the Respondent 	No. 	3 	has com mitted 	serious 

irregularities and 	the 	publi a 	of 	the 	Nalbari-Barpeta 

Wivision made several complai nts to the concerned authority. 

OWever, 	the other Respondents have not yet taken any 	steps 

against 	the Respon dent 	No. 3 to find out 	truth 	of 	such 

L lIegations. In fact, 	in various local daily published 	the 

item of such 	illegal 	appointment. 

Copies of the paper cuttin gs and complaints lodged 	by 

the 	local head and others dated 2.7.2001 are 	annexed 

as Annexure -s 5 1  5A and 6. 

f act 
That in view Of the aforesaid facts including the 

of illegal appointment of Respondent No. 4 1  who does not 

	

constitution 	of 
If u lfill 	the required qualifications, 

~~ Selection 	Committee of one member, undue 	favour 	to 

are go 
~ Respondent No.,4 whose application was not complete; 

to show the malafide action on the part of the Respondents, 

nt No. 3. it is further stated that other 
mainly the Responde 

Respondents 	i.e., 	Respondent No. 2 is 	also 	equally 

taking into responsible for tile aforesaid illegalities 

dated consideration his in-action on the representation 

2.7.2001. 

of the aforesaid facts and 4.12 That the Applicant in view 

circumstances has come before this Hon'ble Tribunal seeking 

an appropriate relief. 

5. P—RO—UN-93SA W-1-1-H L99A—L P­R­0-P—R0.V1SI,2N--S  
part of the 

5.1 For that the action/inaction on the 

Respondents in not considering the case of the Applicant and 

P 
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('Y'O' 

appointing the Respondent No. 4 is illegal, arbitrary and 

violative of principles of administrative fair play and have 

same are liable to be set aside and quashed. 

5.2 For that the Respondents have acted illegally in 

appointing the Respondent No. 4 who does not possess the 

required qualification as mentioned in the recruitment rules 

eant for EDDA. 

5.3 For that the Respondent No. 4 who does not have landed 

property did not fill up the said para in the application 

form but the Respondent No. 3 acting on the said incomplete 

application form, issued the appointment order. 

5.4 For that the Respondents have acted illegally in not 

appointing the Applicant who is a qualified candidate to 

hold the post of EDBPM with added qualification and 

4xperience. Whereas the Respondent No. 4 who is a general 

: ~class category candidate having no landed property and 

xperience. 

5.5 For that the Selection process itself is illegal since, 

it consists of only one member i.e. the Respondent No. 3. In 

fact, the very constitution of the selection committee was 

ot in conformity with Rules not to speak of its decision 

aking 	process and net result (impugned order 	dated 

0.6.2001). 

5.6 For that the action on the part of the other Respondents 

are also illegal, since they did not act on the 

representation filed by the people of that locality claiming 

due justice in respect of public employment. 

RIM I a, 
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5.6 For that in any view of the matter the impugned order 

dated 20.6.2001 is illegal, arbitrary and violative of 

0,4rticle 14 and 16 of the Constitution of India and laws 
I 
Tramed thereunder. 

The 	Applicant craves leave of this 	Hon'ble 

Tribunal to advance *more grounds both legal as well as 

factual at the time of hearing of this case. 

DETArLS  OF THE REtj9DIES EXHAUSTED. 

That the Applicant declares that they have exhausted 

all the possible departmental remedies towards the redressel 

of the grievances in regard to which the present application 
i 

has been made and presently they have got no other 

Alternative than to approached this Hon'ble Tribunal. 

MATTER PENDING  WITH ANY  OTHER  COURTS 

That the applicants declares that the matter regarding 

this application is not pending in any other Court of Law 

or any other authority or any other branch of the Hon'ble 

tribunal. 

RELIEF  SOUGHT: 

Under the facts and circumstances stand above the 

Applicant prays that the instant application be admitted, 

records be call for and upon hearing the parties on the 

c!aUse or causes that may be shown and on perusal of records 

be pleased to grant the following reliefs. 

1 8~ .l To set aside and quash the impugned order dated 

2 0.6.2001. 

0.2 To direct the Respondents to appoint the Applicant in 
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post of EDBPM in Balilecha Branch Office with all 

consequential service benefits with effect from 20.6.2001. 

8 1.6 To direct the Respondent No. 2 to investigate in to the 
i 

in~ I  atter and issue necessary order to Respondent No. 3 to 

rectify his illegalities, by reaching the impugned order, or 

any other order as may be deemed fit and propere 

B ~.4 Cost of the application. 

8, ~.* Any other reliof/reliefs to which the present Applicant 

a. 
I 
 ~ e entitled to under the facts and circumstances of the 

c.;Illase ' and as may be deemed fit and proper by the Hon'ble 

T ribunal. 

9 INTERIM ORDER PRAYED FOR: 

During the pendency of this OA the Applicant prays for 

n interim order directing the Respondents to disposed of 

t ~he representation filed by him. 

11 0. THE APPLICATION  IS FILED  THROUGH  ADVOCATE: 

111. PARTICULARS OF THE POSTAL ORDER : 

i 
(11) I.P.O. No.: 	(yj 	sq~ 
(~ ii) Date: 	-)-t ~ 0, cm 
( iii) payable at Guujahati 

1~ 
2. LIST OF ENCLOSURES 
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VERIFICATION 

1, Shri Pranjit Deka, S/o Nabin Chandra Deka, 

gei d about 25 years, resident of Etalilecha, P.O. Balilecha, 

i4 
11 
 trict--Nalbari, do here by solemnly affirm and state that 

h statement made in this application from paragraph 

true to my knowledge and those 

ade in paragraphs are matters 

ec, ords of records informations derived therefrom which I 

el 
. ~ ieve t'o be true and the rest are my humble submission 

efore this Hon'ble Tribunal. 

And I sign this verification on ftth day of il"_' 

I . 

/ I cz~ 	
. '-~ 	. 
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ANNEXURE- 

MPARMEN T 0 F PO STS 
OF'? ICE O F TB3 02.DT. OY PO ST'017 

I&  

Th e BMplo en 
, .District I~mployujent Exchange, 

Datod at Nalbari the 	92, 01 

-Aii on Su~;;,`Appo in I 	t of B DBPDI' o f 	 44A 	EDT30 in a/c' with 

SO in the district- 

r 

ran c h postmaster is likely to A post , of 'ex tra epdr ion 
b e va ca n t a t 	 4-<~ - 'BO. At present the selection will be 
~6v,isional and on purely temporary, basis - and* may.. be - term inated a t 

1~ . the, , inberest o f. 6rvice' 
..14a.t -n 	h e p or son s. -the folio wing condition s':rLlay 

SQG.. 	 p epi an ,e-i t r "s i'den t' 6f; 
P X 	village. 

:il-j(' JIAI(I I'Liv- ,  "du9i h" tt,~ 111ulil n of livoly hood froni 

	

OF 	itio.toillo". 

IPPIAMintu uliould be.ablo to o fy c.r  U 	 . 1 1) 1 . , )  '1 (!00'.110 
W PO'st Offic(3  i th ' 'rov'isiori P 	 I- 	j 

The applic,'.,tnts should have minip i ul-I., educ,,_itional quali-f ication ~)f !:,i- [ C 
tvi ,  tquiv,.Clont 	 Will ba batiod Uri thoi 

mark's s;., cured in the matriculation or equivalent e)r, inat ~on.No' 
iiill bo givun for kjj. ,;hx qtIalification. vI 0 ir,IItRG 

5.Thc- applicant must attain the ar ,e of 18 ye,,,.rs as on 
6.SC/ST applican.ts may be givcr) j) -i- ciference subject to fullfilment of 

above conditions. 

appli(..-ationo c.l onjri-i ­  -1 1 1,  011pportiriLs do cLun on to -"in r /o 

	

t1orninut.-Id for 1k; 	 0 1., 	 / 	 ,, a DO Inly 

offlco on ,)r bef-,-)_­ Q. 

0S  

OcAtel t 

dpl  d 0~?150st Off ices 
Cop Y to 	 Nalbari Darpeta Ih.Nalbari. 

Th e 8 D I P 	 for info -1- mation and mako iiide publicity in 
tho v in:.q.0 2. Tho Gaon Burah of Village 	 o an d cau sin ,  ', eazly uubmirjf3ion of 

appl. ,ioutions, thr gh DJ.nt.e..-riployment 
1.) x C h 1. ul C" 0. 

0 

	

A, 	 Nalbari Dai:r Dn.Nalbari. 



41  

A 

ANNEXURE 

- ------- - ------- N;i i:o 11,111 	lilt it ~ v I 
Nil I I mi i 

Mcme Nil 	
20-06-20111 

	

Nall),I)II11:1. M) :,I . i (whik Dialo, Vill 	I'()- Hallicclin 

'howl",  :I :1.-- "10, 

to ?~ .)Iio.flavlory police verilic.Aloil 	lie  s i t .. I ll he piud such allowm ~:c as 

	

litlid that lw~ 	ulliploylli.: ill Ion Mah I)iltt;l 

	

to 1w.1".1 . 111illmed AIN 	111111 kil .  

dwo mid svrv ' i:v Shall hv, 	 oudcl ,  III vi'llillf mIdAlull 111"',  4. , 011 	 1 

hv Ill-.- 	nod T"!o'niphs I.10 - ;; OcImilmenUil Ag -,, iik (condlICI ',IIILI 

allivilik-d If oill G111L. Its 6111o, Tho Ill 	I 
allklidal'L' i, C0IISidClTJ 1101, Stlil;l1liC fill ,  

;IJIV 11 II.;0Il Ilvill.I.Ill rhos ~ :.Ip ;01Y Ivo,oll 111cri., 111'. 

	

Ct ill ,  110 1 Ill'' 	;11 ,. . 	 it , 	him, 	lit- 	 Ilk 

00,  

N. )A 

my Sigualure (W) lol 1111orlimlim .l. Ile i!.; Io oldalo tilt ,  Ileco, 
by hirl I'M* 

plovisloliallY appo fill lilo Ill and ako ll.ulded ovvl .  chm .~,v o I' 111"M lit 111v .1bovo 

peps t ill willi 	training. 

1. 	Ilm;IIII.1,Sk, r '  Nalbw.i I I( 	fill. iiIIIII-Illatioll and 
jol 	I 	 il)l;tl( Pulta 	Vill .K,  P()- Hal .

ilt-dul, vi;1-.CIIoNvM);I/...u - 

( IL 
4. 

	

alb, 	haj pola Division 

Nalbai - 78 13 3 5: - 

oc a1c 

m 



OP,  

To  
Tho jAructor ol Vustul ~,urvici!.; 

chj ej.. P.Ii.C. 

4ssarj Ui role I GUwahkiti 

La'Lvd at Bali I L-Cha the 	0 G OT 

ANNEXURE-` '3 

Vr"Yar for C&UiCCIILitioa of irreLulur appoi n tLien t 
ia thO Post Of LIA bulilzcla B4O, rJade by ;$updto 
Poet, Nalburi vido his oeoo i4o. 6/.X-261/L -j)A 
20-6-2001 and to rl!~ke arr-t.j j gj~ .ucrj t #,0  J SSUe  
Fresh a Min ti-An t o 

Re o -L) ec t u d ;ji v 3 

V!itli clue rl~:orec ~ ajIj 	 ion I 

Ij 	to I ay 1) L,  I o r 0 	 fcw 1:410S for favUUr ol your 
n3i, 	 thatie IjCtion , kiad co 	ieration and SYLJpu 

That wc'jr) Wa post 0j-BiL-pj4, Balile(;ha B.O. 

AacQunt witla Chowkbazar 690o has been being vucajj ~ SJ41ce 
lon g. 	advirtis0I.Acat WC's cla ~c vide SP/Ijalbari MOU0 No. .A 
4VX-2611EiA d.td.j -2 -c-_) o 0 1(jkm*xure-1 ) to fill u p t.,ja  sa i d  post.  
in tho suid advartis6non.t it was clearly Stated that tile 
Pir6fer-once will be giv~.r, t,,)  condidut6z;  ~;uule 0 U  tQ  fu I  I 

filbAt'4t of oUhar conditi al , 

That iSirg I along with LtE othijr ci:TIdidate 
- was dlr:~i~t ,:~d vj. ­,,4 j­p/Nalturi rieno go. A/X-261 dtd-10-4-200116 Vol 

~0\ kftiOxure-II) to attend the ()/0 thD 	 on 20-4 -2001 
alOng With thb re! pirea ......... . ... the said 

lattOr it was also desirad by the S UPdt ,  to subuit the 
docur"Ib ts ' swO ing thO PrIevioLl .1,  OxPerieaceo 

:That -5ir v on 20-4-2001 attended the office o f 
th6 SP/Nalbari alon g With all j ocuuok, t .,~ j'a  Original an t~ at  
day On 1Y I ~ On d 8ri Pran  j i t L-)e 1ca sjj uz:l it tod  L116 an j  

ed Property 
LaCuLlch 	iti d n obo dy can  su b ,  i it,  ted thO docuu et, t showinE  tile  
PrbViOUS L- 1perictlea excapt r1 c . 

k. n 	v ir 	Lioa of 

Q3t all U ,  
Marks cf F.T . 6. L. u. 	

COLIJI'wtes 	colj par ~;-j tile 
founj  t to 

f 

Coll Lds 0211 
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1v 

DEPARTNE-NT OF 110SI'S INDIA Offir" Of 010  Superintendent of posl 01r1ces  
Nalbari DarPeta Division 

ok 	 -1 the  Dated a( Nalbas 

To 

A 

0~ 

; ~'Recnlitment for the post of EDI)PM 

~Y`ou am 11croby reqi4estod to r 0j )Ort to this oni 11 AM 	 CC) 011 Alcoa with tho following doctunont iq  in  Orighial. 
"CcrWicato showing your  age.  

2. - ~-Ccjtjjicato  JIL 11 8 pantiod tho 11 k(;l 	a , 	j()1l 11 	k  

ti le  

U10 plust 	Y( 
at  Y()" A`0  at) 10  to provido acconimodatioll for Uictio ll i lIg  Of A,  have becil flcicctcd. 

lowing solf annju ll incolljo.  

Documcn"116wing Your landed property, it you have in the sale dccd, 'Jababband" 	 Mutation deed, 

Documemn 
Wing community cellificate ,  t*0 cover rescmtion in rccruiftnent. 

i Pi "  

t  0  t 'on his office Oil the Wipulated da'k at dt 
lid reason ur can 	 t iky in vafidabQll'if~. 	dliditi DA wi _4  !, 	t , , I A the post. No T / p4nx 	 14 r this 

NBI 

SUP01-hitindent of 
Nalbari Barpe vision 

-781 3 Nalbiui 
J 

t eft ,  
lilt '  
PH 

A R,  yl 

y e. 

------ ------- 
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ANNEXURE-5 

jllqgLaj  Ap ointment  in Postal DgpilLtment in  N_alb ~j_ri: 

In the midst of illegal teachers appointment in 
Nalbari, illegal Posmaster appointment is also comes to 
light. The local head submitted a memorandum against the 
illegal appointment of Postmaster in Nalbari-Barpeta Circle 
of Indian Postal Department, before the Chief Postmaster. A 
candidate was appointed to the post of Branch Postmaster an 
20.6.2001 at Balilecha Post Office by setting aside all the 
conditions mentioned in the advertisement.The advertisement 
was published 	on 1.2.2001 by Nalbari-Barpeta Circle 
Superintendent 	Shri Niranian Das for the Branch Postmaster, 

~ t,,)hich was lying vacant -for a long time at Balilecha post 
office. The -interviet,,j was called on 20.4.2001 with the 
documents of educational qualification, experience and caste 

~~
by EDA notice No.A/X-261. According to departmental source 
one candidate namely Shri Pranjit Deka was in top of the 

!list according to the experience and educational 
qualification. But the Superintendent of the Circle 

~ appointed one Shri Jon Nath Dutta by setting aside all rules 
,.and conditions on 20.6.2001 by memo No.A/X-161 EDA . A huge 
amount of money was taken by the Superintendent Shri i :  

: Niranian Das in this case. The local head along with 
:Gaonburah of village Balilecha complaint in writing where it 

~
was mentioned that said Sri Jon Nath Dutta was not the 
highest mark holder and his experience was nil and he was 
,not the SC candidate, and he had not submitted the land 
document at the time of interview. Therefore it1scrystal 
iclear that Shri Pranjit Deka who has possess all the reqired 
~ qUalification to hold the post was not appointed. According 
to the complaint, one Shri Rajani Das (Clerk) of Selection 

:lBranch wanted money from Pranjit Deka and Pranjit Deka did 
l ~ not pay him money. For the consequences Pranjit Deka lost 
the post. The local head in their memorandum to the top 
'ilevel authority warned that they will come under the hands 
of Court of law against the illegal appointment in the 

~~ Postal Department. Such a public complaint against the 
1 7 ~ illegal activities of Postal Department of India against the 
~"Superintendent creats a great sansation in Nalbari. 

Attestetl~ 

ZM 
AdvocaLe 
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Annexure-6 

- Date : Balilecha v O2.09.2001 

To 
The Superintendent 

I N.albari-Barpeta Circle. 
11 

4  1 	. : Ub 	Application for 

Sub Postmaster in 

Most humbly a 
b!Ofore you that we ar 
Bililecha. A post 

7 long time and you 
1, : 16  r that post whe 
ble niven to SC/ST 

Sir, the c a 
appointment in the off 
and also asked about 
81 ther documents. 

Sir, 	it is 
Nath DUtta has given a 
departmental rules by 
Shri Dutta who was n 
Examination and he is n 
he also not submit the 

Sir, most of 
~ elong to the SC/ST cat 
among those peoples. 
6epartment regarding pr 
in the advertisement of 

I other candidate who h 
20.8.2001- and. hieght iT I 
ave appoint such a pe 

candidate and not the 
submitted,land document 
I is made for your person 

Therefore we 
~~ equest you to cancell 
the fit candidate immec 

I 
to come under the court 

This is the 
Balilecha. 

Balilecha Sub Post Office. 

requestfully we would like to pray 
the permanent resident of village 

tmaster was lying vacant for a 
an advertisement on 1.2.2001 

mentioned that pre ference will 

ndidates were asked to attend 	for 
ice on 20.8.2001 with full documents 
the past experience along with the 

matter of regrete that one Shri Jon 
ppointment by setting aside all the 
memo No.A/x-261/EDA dated 20.6.2001. 
ot the highest mark holder of HSLC 
ot belongs to the SC/ST category and 
land documents. 

the peoples of village Balilecha 
egory and most of the candidates were 
Although there is no rule in your 

eference v  you should have to mention 
1.2.2001 and you should have appoint 

ave submitted all the documents an 
ark holder than Shri Dutta. But you 
rson who is not belongs to the SC/ST 
hieght mark holder and who has not 

s an time. Therefore this appointment 
al benefit. 

all the resident of village-Balilecha 
that illegal appointment and appoint 
iately. Otherwise we would compelled 
of 1 aw. 

cancellation of illegal appointment of 

nd 
e 

of Sub Pos 
have given 

re clearly 
candidates. 

request of all the residents of village 

Signature of the villagers : 

Atteded 
I 

A. Shri Rabin Deka (Gaanburah) 
Shri Naren Haloi 
Shri Mano Baishya 
Karuna.Baishya 
iligible 
iligible 

7.Balen Baishya 
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B. 	Lohit Deka 
Mohan Deka 
Ramala Balita Deka 
Hemanta Deka 

12.Diganta Deka 
Bipul Kalita 
Dipamoni Devi 
Samindra Kr.Das 
Debeswar Baishya 
Pramod Baishya 
Rajani Das 
Jamini Baishya 
Usha Baishya 
Dashami Baishya 
Khunu Baishya 
Dijen Baishya 
Laksmi Prava Baishya 
Ranjit Deka 
Manju Baishya 
Ramesh Baishya 
Phulkan Baishya 
Keshab Deka 
Prabhat Deka 
Khagen Deka 

32.Nanda Deka 
Gautam Deka 
Lili 	Deka 
Akan Deka 

36.Harmohan Deka. 
Bharati Deka 
Palash Deka 
Anil Deka 
Pratima Deka 
Harmohan Deka 
M. 	Deka 
iligible 
Prabhat Deka 
Dinesh Deka 
Bipin Deka 
Bhabesh Das 

i  Bashiram Deka 
Manialu Ram Deka 
Gaien Deka 
Dipen Deka 
Dipak Deka 

53.Gagin Das 
Karuna Das 
Dharani Deka 
Rajani Deka 
Paresh De~ ka 
Golok Deka 
iligible 
Tilak Deka 

Att elsted- 
Joy mati Deka 
Junu Haloi 

1  Anil Deka 
Basanta Deka 
Birai Deka 

A,;Vocult:- 

$1 
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C py to 
I. ,  The Chief Director 

Assam Circle, Guwahati. 
2.. The Director, Deptt.of Posts 

, Assam. 
3 ~ i ~ :The Vigilence Officer, 

O/o the Chief Postmaster General 
Assam. 

Attested 

,jocam 
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IN iHE,-CENTRAL ADMINISTRATIVE VIBUNAL 

GUWAHATI BENCH 	GUWAHATI 

0 -A  No 06 OF ?  001 

Wi Pranjit Deka 

APR  icant. Vs  

Union of India & Ore* 

R-eppondents. 

Witten St%tements filed by tke respondents 

Tke Witten Statements of tke respondents are 

as follows 

That a copy of th.e 0 -A No - 4 06/? 001 (referred to as 

tie "application") kas been served on tke respondents o Tke 

respondents have gone tkrougk tke same and understood the contents 

t4ereof o Tke interest of all the respondents being siailar 

common written statements are filed for all of tkem. 

	

0 	Tkat tke statements made in the applicatioup wkiok are 
J 

~~ not specifically admitted, are kereby denied by tke respondents. ii 	I 

	

3~ 	That with regard to the statements made in paralt tke 

r  '~ spondents state tkat tke appointment of the application coald e 

n8t be considered as his case did not come in the merit zone of 

ti!e candidates for selection of 3D 3PM q  Balilecka B -0 in Nalbari 

Barpeta Division Tke applicant appears to kave secured marks 

in HSLC examination being the total of 38 0  oat of 9 00 - As suck 



~ the percentage of marks was 42-22% only On the other hand tke 

respondent No.4 Shri John Mutta has secured marks in HSL0 exami-

Ination being total of 418 oat of 900 and as suck the percentage of 

marks was should be 46-44%. As per condition of U6 advertisement 

issued under No* A/X-5)61/EDA dated 01 oo? *1001 to the Employment 

Exchange t  Nalbari it was clearly stated that the selection will be 

based on the marks secured in HSLC examination or equivalent 

examination. Thus Shri John Dutta who secured more marks than the 

petitioner and who also'fulfilled all other condition hps been 

appointed as EDBPM, Balilecha BO. The requirement of educational 

qualification of the candidate was for Matriculation or Equivalent 

Examination passed only. There was no weightage on otker kigker 

qualificatioid. 

4, That the answering respondents have no comments to offer 

to the statements made in para 1 , 3, 4-1 of the application. 

50 	 That with regard to the statements made in para 4.1 
of the applicationp the respondents state that unlike the statement 

and alleged claim of the applicant #  the post of EMBPM v  Balilecha 

BO was not a reserved post for SC candidate This was the indication 

of the system that if the condition of two or more candidates 

are equal t  the candidate belonging to the SUST is given preference 

as per the provisions of the recruitment rules to such Posts Of 

the department. The communal roster points have the fulfilling 

conditions elsewhere proportionatelY in the appointment of 

candidates for the posts as a whole. There is no deficiency at ill. 

Thereforep there was no provision of heleping the post reserved for 



SP oandidate*s and the mention ramains in the cyclostyled form 

inadvertently This can not grant any rigb to claim by any body 

exclusively unless there be special recrui ~ment for any post from 

sack candidates as per system of the rules of the Government - Thus 

tbLe respondent No*4 9  who was \ a suitable candidate in the considera-i 
tion zone was selected on merit and appointed accordingly. 

The allegation or assertion of the applicant that the 

'4ih Respondent at the time of filing of the application. form did 

not fill up the portion #  where in. it was indicated regarding the 

Possession of the landed property is not a fact t  but an illusory 

statement, beyond Imowledge of suck person to confirm the conditions 

of other candidates. The applications were received through the 

Employment Exchange with all documents-required subject to the time 

of verification of documents t  before selection of candidate onl#- 

,Tkere was no short fall on submission of any documents t  before 

velrification of dooumentst kaidftg and the documentp kolding the 

right to landed property r  by the 4tk candidate, selected and appoin-

te,d is there with the date of verification of documents. Thus the 

;allegation- of the application is not substantial at all. 

Tkat t  it is a fact that a notification to the District 

Employment Exchange, Walbarip was issued under No. A/X-?61ADA 

,dated 01-02-2001 to sponsore candidate for the post, of BDBPM 9  

Baiileeka EMO in account witk Ckowkbazar 30 In the;Distriet, Nalbari, 

to,be submitted by ?8.()?.? 001. TbeEmployment Exchange r  Nalbari has 

'submitted two lists containing the name of za 6 (six) candidates 

,~and 3(tkree ),candidates under their No. ORD-!P!0 01/688 dated 20-P-POOI 

and No. ORD-?/P-001/7?1 dated 01 -03-2 001, respectively - It appears 
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the Employment Exchange r  Nalbari has sponsored candidates t  

ing to all the communities. Thus it has been apparential 

e that the post was reserved for none - However, all the candi- 

s have been called upon under letter lqo.A/X-161/`EDA dated 1 0 -4.1- 001 

to '~ttend for verification of documents being fixed on ~~ 0 - 04-P-O (~ ,, 

andl it was conducted accordingly There was no interview or vice-voce, 

as alleged by the applicant. The Respondent No-4 has mentioned the 

Dag,"Woe in his application and produced land deed document being 

2~'s6ed on 04- 04 .?001 Thus there was no incomplete states of the 

ication of the Respondent 110.4t at all. Since the appointment 

sI!,been issued subject to the receipt of the police verification 

the condition for appointment and the system of engagement 

a-Departmental Agents t  to remaining as a contract r  subjec& 

to' ike conditions of EBA (conduct & service )Rulesp 1964. Thast 

e was no irregularity on the appointment. 

It is a fact that the caase of the representation dated 

*07-2001p has also been enquired by the higher authority of the 

tmentp and no adverse has been commuented r  regarding any ir,regu- 

on the selection and appointment of respondent No-4 as 'BPM, ,  

	

11 	~ 1 1  Balflecha. Hence the contention of the applicant is not based on 

ci and liable to be rejected having no merit. 

	

6 	That with regard to tke statements made in para, 4.3 9  the 

respl6ndents state that the notification to the Employment Exchange, 

Walbari, was is-sued ov 01 .0-1  -~ 0(~ and the application of the 

i1cant was received and considered properly and adequately - 
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That witk regard to the statements made in Para 4.4, the 

,,~ ,T,espondents state that the Respondent No -4 was also a sponsored 

candidate from the Employment Exchange and belonged to general 

~IcAtegory. The post was common to all categories and it was not 

served for SC candidatfs hm only as alleged. However, there 

is condition that SUST applicants may be given preference subject 

fulfillment of above conditions y  provided that selection will be 

ven Preference subject to fulfillment of above conditions, provi-

that selection will be based on the marks secured in the 

iculation or Equivalent Examination. No weightage will be 

for kigher qualification. Thus the claim of the applicant 

t the post was reserved SC candidatts, has no 10c4s- standi-

application of the'Respondent No-4 was also examined along with 

applications t  and found completed in all respect. The 

tement of the applicant is not based on, fact but. an  illusory 

tement having no base at all. Moreover, the applicant kxxftg 

a candidate for the same post has no scope to access the 

lications of othereandidates. 

I 
That with regard to the statements made in, para,4-5s, the 

dents state that the Respondent No -4 possesses the requisite 

lification of Matriculation or equivalent examination and ful-

filled the other conditions as laid dom, in the letter dated 

01 ~021? 001 from tbLe Respondent NO-3 or,  the basis of his qualification 

an d other conditions the Employmert Exchange, Nalbari sponsored 

ii. name and accordingly the application of the Respondent.  No -4 

was taken into consideration - The selection, wa's done ob,serving 

the" rules and procedure as laid down in. the recruitment rules. 

J 



-6- 

s J,i~egards the allegation af tka V that the Respondents No .4 does 

have any landed property in his name as well as monthly income, 

answering respondent beg to submit that the particulars of the 

an,A'ided property and the annual income were duly furnished in the 

pplication of the 'Respondent No-4 along with copies of the docu-

en s 	Copies of the application/docament enclosed as Annexure 

i:a ,nd It,  respectively ). The application of the applicant was 

Isp considered. but on merit ke lacked behind the Respondett No .4 

secured the highest percentage of marks than the others ful- 

,11ing all other conditions. Thus the condition of the applicant 

his Para is entirely illusory and not based on factual truth 

liable to be rejected. 

I 
ej 	That with regard to the statements made in para 4-6 t  

ik~ lrespondents state that the candidates including the applicants 

called for verification of the original documents under the 

dated 10- 04-2 001 issued from the Respondent No -3- No 

I f  
~erview as claimed by the applicant was held on 1 0 . 04 -~ 001 - 

1. 
'~e  is no provision in rules to kold interview for selection. 

siper the procedure laid doxn in rules for recruitment and 

tion of EMPM is done on merit and verification Of all 

to alone with the original *  froi the candidates who fulfill 

other conditions. Con stitution of selection 'Board is also 

I 
ot~ warranted as Per Ifules of the selection, was done on. merit 

asis grom among the applicants who fulfilled the other norms 

selection* The allegation of the applicant is 'as muck not 

ble and liable to,be rejected. 

kAA 
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10. 	That with regard to the statements made in para 4-7. 

tke respondents state that there was no provision to constitute 

selection committee. Annexure -4 of tkeletter dated 10-C)4*9001 

from Respondent NO-3 was issued to the candidates to report &an 

them for verification of the original documents only - Tkere has 

nO indication that SC/ST candidates would get preference as claimed 

by the applicant* There has also no indication in the said letter 
I  
'that experienced hand would get the Preference. Thus the state- 

~ m6nt of the application in. this score is Quite false and not j 	I' 

sLipported by tke documents i.e. Annexure - 4- 

As subuitted somewhere earlier the post was not reserved 
though 

for SC Community- Moreover,, the applicant kmxgk claimed to be had 

a caste certificate issued by Sub Divisional Scheduled Caste t  
1. 
De lv~-Board v  Nalbari j, his father Sri Nabin Ch. Haloi who is also 

;a OroaP-D I 	, official under the Respondent No*3 was initially since 

1961 un-Teserved caste - But subsequently in the year s, 1993 ke 

~ro'duced a caste certificate issued on !?- 09-93 showing the caste I 	I 
I 

6s , "Kaiblarta l  at the fake end of his service to get his promotion 
I 

as GrOUP-D from an ED Agents. Based on tkat advantage all his 

:3,2x#za sons and daughters eligiblep got the scheduled caste 

certificate produced by the applicant was shown as Sri Nabin Ck. 

D  ka and wkile it appears that the said Sri Nabin Ck. Haloi and e i. 
I , 

Sri,Nabin Ch. Deka vas the one and the same person as ascertained 

by the Respondent VO-3 at the time of selection procedure. Thus 

it i's seemed to be an impersonation and punishable under the 

provision of law. As such any annomilities in issuing the caste 

10 ~17t,ificate of the applicant can not be ruled oi4t and involved with 

Sul spicion. It needs also a direction to the authority for its 

examination and for taking necessafy action for the interest of 



of social Justices. 

ill. 	That with regard to the statements made in Para 4-8, 

'the respondents state that prior to iss#ance of the advertisementp 

the applicant was officiating in the post for shott period. The 

'father of the applicant initially worked in, tke said post from 

~ where lie got the selectton for the Departmental Group-D post in 

the year y  1993. Then one of his sonst &i Pradip Haloi got the 

selection after his father - The said son also vacated the Post 

after working few years getting a job in Assam Govt - Then the 

applicant had the occasion to officiates,  where t1ae said BPM had 

been on leave occasionally - There is no s#ch rules that the 
I 

.~ selection is restricted for the family members of the holder of 

tke initial appointment. As per recruitment rules the selection 

is to be done strictly on merit basis from among the candidates 

wko fulfi 11 s the other c on dit i on s The 'R e spon dent N 0 -4 who i S 

in the top of the merit and also fa ~filled the otker conditions 

was selected observing all rules and procedures laid doun in this 

regard. 

1 1), 	That with regard to the statements made in Para. 4 ,99 

the respondents state that theRespondent No-3 is the competent 

authority for the appointment Of BIDA (Extra Deptl Delivery Agent) 

under the Division is not correct - The Sub Divisional Inspector 

of Post Offices/Selection grade* Postmaster is the competent 

authority for appointment of EDDA* The Respondent No*3 is . tke 

competent authority for appointment of candidates in the Post 

of ED Branch Postmaster and thereby ke selected the Respondent 

No-4 after observing all the recruitment rules and procedures as 

:-M 
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:laid down. by the Govt. of India and passing tke resolution in 

the par liazent 

	

:13- 	That with regar d to the statements made in, Para 4 -1 Or 

.the respondents state that tkere. was no irregularities In the 

appointment of the Respondent No .4 - It i s a fact that a section 

of public of tke locality .  influenced by the applicants lodged 

complaint to the higher authority and such complaints were duly 

a 
:enquired in time and found nothing irregularities in the appoint- 

'ment of tkeRespon.dent No-4. The news published in the local 

,

daily had proved to be baseless and timely counter rejoinder was 

also issued by the Respondent 140-3. The contention of tke 

applicant in this Para is found with sore malafide intention to 

cover the actual facts and as such liable to be rejected. 

	

"14- 	That with regard to the statements made in Para 4 

the respondents state that the submission of the applicant in 

,this application kas no base and completely rest on illusory 

~
statements. Tke 'Respondent No.? being the immediate higher a( 

authority of the answering Respondent No .3 enquired the allegation 

. 
made by the applicant on 02- . 07 -2 001 - and found no irregularity 

,in selection of the candidate. Hence the application is liable 

~to be rejected by the Hon'ble CAT- 

That with regard to the statements made in Para 4*11tv 

the respondents that in view of the statements fu.rniahed f abbve 

the answering respondents beg to submit that the relief prayed 

by the applicant is not based on facts and truth and is bad in 

~
,law an,d liable to be disallowed by the Hon'ble CAT The 

respondents also craves the leave of this Hon'ble Tribunal to 

..,allow them to produce any such records at the time of kearing. 



to'~ 

16. 	Tkat with regard to the statements made in, Para 5-1, 

to 	the respondents state tkat under the facts and circum- 

stances t  the grounds shour by the applicant can not sustain in 

the present case and hence the application is liable to be 

dismissed with cost. 

17. 	Tkat the answering r ~espondents have no comments to 

~ f. offer to the statements made in Para 6 and 7 of the application. 

That with reeard to tke statements made in Para 8.1 

&0 and 9 of the application, the respondents state that 

in view of the facts of the case and the Prbvisions of rules 

relating to ED Staff v  the applicants is not entitled to any 

relief whatsoever as prayed for and the application is liable 

!to be dismissed witk cost. 

In tke premises t  aforesaid s, it 

therefore prayed tkat Your Lordships 

would be pleased to hear the partiesp 

peruse the records and after hearing 
\ I 

tke parties and perusing the records o  

shall also be pleased to dismiss the 

application with cost - 

Verification ....... 
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A  T 1  0 N 

presently 

working as being 

^competent and duly authorised to sign this verification, 

do hereby solemnly affirm and state that the statements 

made in para 	 are true. to my 

knowledge and belief tkose made in para 

being matter of records are true to my information derived' 

tkere fr om and -tke rest are my kumble submission before 

this Hon'ble Tribunal. I have not suppressed any material 

facts. 

And I sing .  this verification, on this 93tti day 

of.  ?OOP at Guxrahati 0 

I 	 -:'RI efficts. uperl"terdt"t or P 

NaIbVi, B I TP-fj Oivisioln 

Nalbari.M335 


